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During the meeting of TSP, it has been brought to the notice of the
Commissioner that there is no uniform procedure being followed by the
proper officer in scrutinising the return under section 61 of the TNGST Act,

2017.
In order to ensure uniformity in the implementation of the provisions

of the TNGST Act, 2017, the following instructions are issued under section

168 of the TNGST Act, 2Ol7.

The rule 99 of the TNGST Rules, 2OI7 provides that the proper officer
may scrutinise the return filed by the registered person. In such cases, the
proper officer shall issue a notice in Form GST ASMT-10 informing the

taxpayer the discrepancy for seeking explanation of the said taxpayer
within 30 days as stipulated in sub-rule (1) of rule 99 of the TNGST Rules,

2017. If the taxpayer seeks extension of time on reasonable grounds, it
may be granted by the proper officer. If the taxpayer/registered person

files an explanation in Form GST ASMT-11 accepting the discrepancy
pointed out in the notice in Form GST ASMT-10, the proper officer may drop

further proceeding in Form GST ASMT-L2 informing the same to the
taxpayer/registered person. This process includes quantification of tax,
interest and any other amount in the notice in Form GST ASMT-10 itself
and the same is accepted by the taxpayer/ registered person paying the
same declaring in his explanation in Form GST-ASMT-11. In respect of

cases, where the taxpayer does not accept the discrepancy but filed an

explanation with valid documents in support of his contention, then the
proper officer has to examine the explanation and supporting documents

filed by the taxpayer and if he is satisfied that the explanation of the

taxpayer is found to be acceptable, then the proper officer may drop the

further proceedings in Form GST ASMT-L2.



Where the taxpayer files the explanation in Form GST ASMT-11 not
accepting the discrepancy and the proper officer also does not accept such
explanation of the taxpayer or no such explanation is filed within the
stipulated period, not exceeding 30 days or such further time if any granted
by the proper officer, then it will be further processed under section 73 or
74 of the TNGST Act, 20L7, as the case may be by creation of a new
adjudication task and the scrutiny task will be closed. It may be noted that
no personal hearing is contemplated in section 61 of the TNGST Act, 2Ol7
since it is being afforded to the registered person/ taxpayer at the later
stage in the proceeding under section 73 or74 as the case may be.
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